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NOTIFICATION

" The 4th July, 2018,

No. 6491-I- Leg:s—EBFZDﬁ,-‘L—-ThB fallowing Act of the Odlsha Legislative Assembly '
hmrlng been assented to by the Govemor on the 27th June, 2016 is hercby publlshad for
Q_Bﬂaral mfm_'matmn '

ODISHA ACT 7 OF 2016
THE ODISHA MUNICIPAL SERVICES ACT, 2015

AN ACT TO PRDVIDE FDR THE HATIGMAUSATIUN RE- DRGANISATION
INTEGRATION, RECRUITMENT AND CONDITIONS OF SERVICE OF PERSONS -
" APPOINTED TD THE MURICIPAL SERVICES IN THE STATE OF DDISHRIAND .
ALSJD TO PRCNIDE FOR THE EXERCISE DF CERTAIN ADDITIOMAL FUNCTIONS .
BY THE ODISHA PUBLIC SERVICE CDMMISEIGN AS RESPEfTS SUCH SERVICES
AND FOR MATTER CUNNEC’_I‘ED THEREWITH AND INCIDENTAL THERETO.
" Whereas, in pursuance of the Directives of the constitution [Seventy-
" fourth Amendrment) Act, 1992, it is incumbent on the State to establish one
‘group cf dedicated Municipal Service Cadre to strengthen the elected local
Self-Government "System and for better management' of all material
resources of the Urban Local Bodies and to subserve the common good;

_ And, whereas, it is expedient to provide for exclusive Municipal
Services for ensuring administrative and financial responsibility and to
promete good governance with effective delivery of services and to make
provision for other matters mnnected therewith
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Definitions.

Bt it enacted by the Legislature of the State of Odisha in the Sixty-

. seventh Year of the Repubhc of India as follows:—

1. (1) This Act may be called the Odisha Municipal Services Act 2016,
{2} It extends to the wh ole of the State of Cldlsha

13} It sha¥ comne into force from such date as the State Government

©may, b\r notification in the Official Gazette, appoint. .

(4] This Act shall apply 10 the offi icers and other emplnvees recru;ted in

* accordance with the provisions of this Act and the rules in connection with -

the affairs of thé Urban Local Bodies in the State-of Dl:llsha excep‘t the

persons employed in work charged estahlishmerﬁ ar memal establishment -

or on daily wages.or ¢n mntra-::t or on mnsnl:dated pay or the empiu'-,rment
is r.asua_l in pature.
2. (1) In this Act, uﬁles; the context octhérwise reﬁuires,;
{a) “appointing authority” means the authority empowered to make
' appointments o the posts under the mmicipa!-sewices-
(b) “Cunnmssmn means the Odisha Pub]w Service Cunn.mssmu

(c) “Dlrectnf means the Dn'e-ctur of Municipal Admm:stratmn appumd
under s-action_ 393-A of the Odisha Municipal Act, 1950;

C{d) “direct recrujtment” in relation to any -service of post, means

appointment made otherwise than by way of promotion or. transfer ot
= oon df:pum:mn, ' ' '

(e ex:stmg emp!uyees means officers and empluyces serving on regular '

Odisha A.ct,
23 0l 1950, -

‘basis under any Urban Local Bud}r on the date of commencément of .

this Act;

{f) “Guvermnent“ means the Governmeant of Odisha;

(g) “municipal services” in relation to Urban Local Bodies means service

constiuted undel‘ section 3;

() “ﬂiﬁcers or emphyws ‘means :}fﬁcers and utlm en&phyees of any -

group employed in administrative, executive or mmisterial capacity in



Constitution
of Municipal

. Service,

the services of an Urban Local Body in accordance with the provisions
of this Act and the rules and dees not include persons employed in the
* work charged establishment or menial establishment or on daily wages
or 6n contract er consolidated pay or in casual employment; )
{i) “presbﬁhed” means prescribed by rles made under this Act:
{) “probationer” means an officer or mﬁpluyer: appointed on probation;
(k) “promotion™ means the appointment of an qﬁ'u:ef or einployee from a

. lower post or lower group of service to a higher post or higher group ofl '

gervice; _

() “Sules™ means rules made under this Act;

() “Service Selection Committee” means the Odisha - Staff Sefection
. Comrnission and any ntﬁer Comrmittee as m:-tiﬁéd by .the Gﬂ_vcrmnent;
and

(n) “Urban Local Body” means a Municipal Corporation constituted under

thé Odisha Municipal Corporation Act, 2003 or a Municipality or o .

Notified Ares Council constituted under the Odisha Municipal Act,
1950; | | |

{2} Words and éxpkeséiuns used but not defined in this Act shall have
the same meaning as respectively assigned to them in the Odisha Municipal
Act, 1950 and the Odisha Municipat Corporation Act, 2003

3. {1]) On and from the commencement of this Act, theré shall he
constituted the following municipal services for all the Urban Local Bodies,
namely:— '

{a) the Odisha Municipal Administrative Service;
_ .i.'b,i the Odisha i;bfum'::fpaf Engineering Service;
{c] the Odisha Municipal Finance Service;
.I:d} the Cdisha Municipﬁi Flanning Service;
{e] the Odisha Muﬁlcipal' Cnrﬁrnun.it\r ng.relupment Service;

(f) the Odisha Municipal Ministerial Service;

Cdisha Act, 11
of 2003, Odisha .
Act 23, of 1950,

Odisha Act, 23
of 1950, .
Odisha Act, 11
of 2003,
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{g) the Odisha Municipal Public 'He_alt_h Service;and
{h) e-Govemance Service: - '

{2) The services specified in suh-section [1}, subject to the pruwsmns of

. this Act and rules, shalt consist nf—

{a] PErsOns appalnted to the service after the cnmmennement of
this Act in accordance with the provisions of this Act and the
“rules;and :

- -[hj__ persnns apputnted befure the mmmencernent of this Act tu '
any Urban ‘Local Body and absorbed in the service in -
-accordance with the provisions of this hc;gnd the sules.

{3] Notwithstanding anything contained inthis hr.'t a person appointed

" tothe minicipal service shall not be deemed to have been appainted to any

mwl service of post under the Guvernment

4, 1) Each seivice shall comprise of such number of posts with
designation and their classification as ma',r be prescnherj for each categ{:-rv

' '_ufUrhan Local Body.

_ Exp.l'anat.fon —For the purpose of this section the e;tpressmn categanr '
of Urban Lacal Body' means following categorles uf Llrban Local Body

grnuped on the basis of pupulatlun, namelyi—

{a) Category-HUrbap Local Budles wrth the pupulatlan af 10 izkhs
and above;

{b) Categary- lI—Urban Local Bodies with the pnpulatmn emeedmg 6
. lakhs but not emeeding 10 lakhs;

e categorv-III-Urban Local Bodles with the population exceedlng 3
Iakhs but not exceeding & lakhs;

- {d} Category={v- Urban Local Badies with the pupulatmn exceeding 1
lakh hut not exn:eedlng 3 Iakhs

) {e:l Categnry-‘-.r‘ Urhan Local Bodies with the pﬂpulaiian exceeding '
50 thousand hut not exceading 1 Iakh
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(f) Category-\l-Urban Local Budles wrth the papulation exceedmg_
25 thousand but not exceeding 20 thousand;

(g} Categ{:-rv-"."llﬁl..lrban Local Badies with the pnpulati.un exceeding
"10 thousand but not exceeding 25 thousand; and _

(h) Category-Vlll-Urhan Local Bodles with the population exceeding
5 thousand hut.not exceeding 10 thousand. :

(2} For the purpose of ratiopalization, reur'gani:ation and inte.graﬁun
of Municipal Service Cadre, the Goverarhent may, from time to time, re-
desfgnate various categaries of existing posts, assign designations to new
posts and aholish or sanction any number post either permanently or
temﬁdfaﬁfffura'nfc'ﬂegarr of Urban tacal Sody, - '

. {1) Save as provided in this Act, the method -:}f recruitment 1o aH

_ posts in a munlcipal service, age limit, minimum qualification, scale of pay,

leave, allowances and other conditions of services of employees of the
Lirban Local Bodies shall be such as may be prescribed.

" (2} The direct recruitment to various pasts in the municipal service,

shall be made on-the recommendation of the Commission, or the Service
Selection Committee constituted by the Govemment, as the case may be,

#t the State level, which shall. conduct examination and interview for
recruitment fo such post, In the mum-::lpaF ser-.uce in the manner as may be
presn:rihed

13) Promotion to the variaus posts In different municipal services
shall be made subject to passing of departmental examination and on the
recommendation of the Iflepartmental Promotion Committee constituted at
the State level by the Govérnment in the manner as may be prescribed.

- 6. (1) All the existing employees shall be allowed to give option, within

- such pericd and in such manner as may be prescribed, to be absorbed in

municipal service at the appropriate level subject to verification of their .
qualification.and euperience as rm2|~|.|r be required for the said post under this
Act and rules,

{2} Cni abéﬁrption of such emplnvées in the municipél_.service, their
salafy and other service benefits shall not be less favourable than those "

. applicable to such employees immediately before such commencement in
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. the tnatter of pay, allnwances, leave, pensinn, graturt',r, provident fund, age

of superanhuation and such other conditions of service as may be deuded

- by ﬁ\e G-::l'u'ernment

. {3)The existing- emplwees of the Urban Lucal B'DdIES whn do not
exercise option for being absdrbed or otherwise found unsuitable for thelr
absoeption in the municlpal service, .they shall continue in thelr existing-
pasts under the lrban Local Bady till their retirement, resignation or
cessation in any other manner.

{4} Such existing emplwees ‘who ¢ontinue In thelr service under the
respective Urban Local'Body without being absarbed shatl have thelr inter-
se-seniotity among such cther employees as a dass. ~

7. {1} Notwithstandlng anything contained’in anw.r law relating to the :
appointment and condition of service of officers and employees of the
Urban Local Body but subject to the peneral or special order of the
Government, the Cammission shalt be the authority campetent to conduct
examinations for appointment t& such pnst of the Urban Local Bm:lv '

{2) The Comenission shall be l:unsulted —

u:a:l on all matters refating to methods of recruitment to municipal -
service and past under the Urhan l.ucal Body;

{h:u on the principles to be followed in making appomtment to
‘services and post and making promotions from one service to
another service and on the suitability of candidates for such
appointment o pmmotlon,

and It shall be the duty of the Commission ti.'} adwse an any matter so
referred to them and on any other matter relating fo empln-,!ees of Urban
Loca! Body which the Government may refer to them: : -

Pruwded that the Governor may make- order specifying the

matter in which either generally, or in any particular class of cases or in

particular clrcumstances, it shall not be neceszary for the Commission to be

“consulted. -

8. (1) The Government or the officer authorised by order in this hehalf
by the Government, shall be the Appointing Awthority in respect of all
Group-A; Group-B and Group-C posts under any Urban Local Body whether
they are includéd in the municipal service or not and the Government and .
the officer as so authorised shall be the Cadre Controlting Authority for all
those posts. ' o



© Probation.

. be decided by the Director subject to such financial limit and number as

{2) For the purpose of perﬁ:rmlng services like cleanmg services of
drains, latrines, markets, roads, streets, fields, oﬁu:es, campuses vehicles

o including loading and unloading and shifting of waste materials and works

relating to gardening, guarding offices or premises belanging to Urkan

" Local Bodies or any other works of the Urban Local Badies involving physical

labour, persons shall be ehgaged through Service Providing Agencies as may

*

may be decided by the Government, fromtime to time.

{2) The minimum qualifications and the phvsu:al standards reqmred to .

perform different types of menial services under Urban Local Body and the

" remuneration to be paid 1o such individual or Agencies pr the rates for

payment for the Items or quantlt-,.r of works performed, shall be such as mayr
be prescribed. o .

G, A person appointed to any post ina municipal service shgﬂ remais on
probation for a peritz;d of two years:
Provided that,— L
{a) ‘any period, after such appomtment spf:nt on deputatmn on a

corresponding or a higher post shall count towards the permd of -

probation; and
(by any period of cfficiating appmntnwnt shall be reckonad .as thc
petiod spent on probation, bt no. person who has so officiated -
shall, on the completion of the prescribed peried of probation, be
entitled’ © be confirmed, unless he is appointed against a
permanent vacancy.

(23 If, in the opinion of the Appointing Authority, the work or conduct
of a person appointed to any p-ust in the mumicipal service duting tl:-r: period
of his probation is not satisfactory, it mey,— _ _

(8) if such person is appointed by direct recruitment, dispense with
his service, | _ | : ) _

(b) if such person is appointed by promotion,— |
('5] revert him to hig former post;'or '



- (i} deal with hin i such a manomer as_' the terms and.
" conditions of the previous appnmt:mem permit; or
(iii) extend his period of probation end thereafter pass suck .
order as rtcouldhave;mssedontheexplrynfthefim
period of probation; ' :
Provided that the total perfod af pruhati-:ln intluding extension, if an-,r,
shaFI not exceed three 1|.|reanrs _
(3) On the completion of the period of probation of a person, the
appomting authunty may, 1f his work or conduct has; in its upmmn, been .
satssfamory, '

(i} confirm such pe;rsun ﬁnm the date of his, appomtment if
apppinted agamst a permangnt mam:y, or

{il} confirm such person from the date from wiuch a permanent
vacanny oceurs, if appointed agamst a temporary vax:am:y or

(m} decian: that he has completed his probation samfactonly, if
there is no petmanent vacancy and in that case the person shall .
be eligible to be absorbed on the oceurrence of a, p-ermanent
vacancy. : : _

{4) TI:u: Government may dlrect ‘that the persons appnmted to any

. post in the service, as may be specified, shall be required 10 undergo any

induction or reffesher course training for such period and the details for such

training and the  consequences for failure to participate in it within &
speclﬁed perlod shall bc such as may be prescribed

-10. The seniority inter-se of the mumcupal service emplwees shall ba

determined separately for every cadre in the service by the Iength of thelr
mntlnuuus service on a pust in the said service cadre: '

- Seniotity.

Provftded that in the case of emplayess app-umted I'.}y' direct recriitment, thelr
inter-se seniority shal be in the order of merit determined by the Coammission or
the Service Selection f.‘ummlttee, as the case may be. :
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11 (1) All the officers and cmployees under Groups “A”, “B” and “C”
of any municipal service shall be liable to serve at any Urban Local Body in
the State of Odisha, ' '

{2) Notwithstanding anything contaihad m this Act, ot in any other
law for the time being in force, the Government shall have the power to
transfer any officer or employee of .any municipal services cadres ot the
existing emplu},reeé of one Urban Local Body to another Urban Local Body

" and shall bave the power to issue such general or special directions as they

may deem necessary, for the purpose of giving due effect to any transfer '
order so made. - - o
" 12. {1) Ne person shall be qualified to be appointed as an officer or

employee of any Urban Local Body, if he has directly, or indirectly any
interest In any contract made with ar in any work being done for the Urhan

. Local Body, except as a shareholder in a registered Company or Joint Stock

Company or Co-operative Society under the laws for the time heing in
force. -

(2} Any officer or employee of an Urban Local Body, wha acquires directly
or indirectly any interest as aforasaid shall cease to be such officer or employee of -

~ the Urban Local Body.

Explenation. — A person sHaII not be deemed to Have any interast i any .
contract or work a5 aforesaid by reason only of his having a share or interast in,—
(a) any lease, sale or purchase of immovable property ot any
agreement for the same; or

ﬂ:__!:l.an}' agréement for the loan of money or any security for the
payment of money only.

13.(1) No appointment to any post of an Lirban Local Sody shall be
mate in contravention of the provisions of this Act and rules or any order
andl Instruction of the Government and any appointment made in such
contraventicn shall be treated as void.

{(2) Where any liolder of an elective office or any officer or authority
makes any appointment of causes any engagement to be made or allows any
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1
H

person o, receive wages or salary from the Utbari Local Bu_:-rd:-,r in his.name iﬁ

contravention of the provisions of this Act or rules or orders or instrictions

izsued by the Government,—

 (a) it shall be deemed in the case of the holder of an elective office that
he has abused his position or power and accordingly the
- Government shall initiate proceedings for his removal:-and
(c) in the case ofan officer o'r-authmity, it shall be deemed that
he is puilty of misconduct and the cnmpetmn authnnt}' shali .

- initiate action under the relevant dl&Cl]]lmﬂ.ry rules,

Cand such hu‘lder uf ¢lccmre office or the officer or authority, as the case may

be, shall be pumshahla with 1mpnsomnem fora term which shall ot be less .
than six mcmths but may extend to two years and also with fine which sha]l
not be less than fifty thousand rupees but may extend to one lakh rupees.

(3) in addition to the actim_} t_alu:n undﬂ.s.pl.h-s_ecﬁun'{z], the ]:-_a.}f
and allowancé_paid to the persony whose appointment i in cxintravenxi;;n of
the provisions of this Act shall be-deemed to be an illegal payment and a Joss
ta the Urban Local Body and the same shall be recnverable from such Imlder
ofelcctwe oﬁce ufﬁcer or authority who made such appointment.

(4} No court shall take cognizance of an: affence 'punishable under o
sub-section (2) except with the, previous sanction of the Government. '

14, Nnt-._uithstanding_anithing contained In this Act and rulés, the -
Government may appcint on deputation 't-:ramr posts in Groups “A” and “B*

) n'f the Urban Local Body on sﬁc_h-term:-‘. and conditions and for such period

as may be determined by the Government, from among the persans who
are in the service of Government and the concerned Urhan Local Body shall
bear the expenses towards the pay and allowance of each such officer

" which he is entitled to -receive under -the Rules of the Government
governing his sefvices ta.which hé belongs and shall also make contribution. . -

towards the pension, if any, and leave salary of such offiter 1o which e Is
entitled in his service under the Government.
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¥ . .
15. {1} Every officer or employee under the municipal services, shall

be fiable to have his increment or promotion withheld or to hé censured,
reduced in rank, suspended,' compulsorily retired, removed or dismissed for
breach of any .departmantal n'.lles or regutations or of discipline or far
carelessness, unfitnass, neglect of duty or official misconduct by . such
authority as may be prescribed in this behalf:

Provided that no such r;:f'F icer or employes, as afuresald shall be reduced in
rank, compulsorily retired, remuve or dismissed by anauthunw 5ubord|.nate to
that by which ke was appnmted

" {2) Ne officer or emplu:ryce as aforesaid shall be dISTI'iISSEd ar
removed or reduced in rank until he hag been gwcn reasonable opportunily
of showing cause against the action proposed to be taken against him:

Provided that this sub-section shail mt apply —

{(a) where a person is dismissed or removed orTeduced in rank on the
ground of conduct which bas led to his conviction on a criminal
charge,;or

- {b) where an authority empowered to disiniss or remove a person of '
to reduce him in rank is satisfied that, If‘or somhe reasomn, t be
recorded by that authority in writing, it .is not reasonably
pranﬁ'cahle to give to that person an nppurmnil.y of showing cause
ot that in the -interests of the security of the Siate, it is mol
expedient o give such an opportumnity to that persm!.'

(3) If any question arises, whether it is reasonably practicable to

 give {0 any persomn an nppurtumty of showing cause or whether, i the

interests of the security of the Staie it is not expediet to pive to any person
such an opportunity under the proviso to sub-section (2), the decision
thereon, of the authority empowered (o dismiss or remove such person or to
reduge hini in rank, as the case may be, shall be final.- '

{4) The procedure for initiation of proceeding, the pravigions laid

- down in the Odisha Civil Services {Classifications, Control and Appcal}

Rules, 1962 in so far as they are not fncansistent with this Act shall, metaris
mutandis, apply to the officer and employees of every Urban Local Body.
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"

(5) The officer and employee, upon whom a punishment has been

- imposed vnder this scotion, may prefer an appeal within such time, in such

manger, and to suchi officer or authority as may prescribed.

(6) The authority empowered to impose penalties and the appellate

authority in respect of a category of posts in the n:ll.lmmpal services shall be
such as may be prescribed.

16 Subject to the rules, the officers and employees jolning in the

municipal service shall be covered under the provisions of the Pension _

Scheme, Provident Fund Rules and Rules relating to Death-cum-retirement -

- Benefit which are applicable to employees of the Gavernment of ansha

Joining on or after the 15t day ofJanuarv, 2005,

17. The Government may, by notification, authorize any officer of the
Government or of the Lrban Local Budv or authn::‘nt',lr to exergise in regard to
any Urban Local Bodv any one or more of the powers vested In it by this
Act, except the power {0 make rules and mav withdraw the- authorlt',r in the
Ilke manner.

18. The provisions in respect nf Ieave travelling allowance, joining
time, _medlcal facilitizs, fees,_hun-:}rana. house rent allowance, dearnass
allowsnce, fixation of pay, grant of increment, d_eputaiian, age of
5uperannuatiah' and other matters. not expressly provided in this Act, shall
be the cmre&-.pund}ng provisions. contained in the rules applicable to the
Government employees which shal appl*,r to the afﬁuers and employees of
the Urban Local Bodies: -

Frovided that leave salary shall be pavable e an emplnvea hy the
Urban Local Body where he happens ta serve at. the time of proceeding on

|EH\I'E

Provided further that a persun on transfer shall draw his travelling

-allowance and joining tme benefits, leave satary W ary, from the Yrban

Local Body to which he is transferred from the date of his relief from the
previous Urban Local Body.

19, The pmvisiuns of this Act -shalf hava éffec_t notwithstanding

~ anything inconsistent therewith_mn'tajned 'in_the Odisha Municipal Act,

1950 and the Odisha Municipal Corporation Act, 2003,

Odisha Act, -

- 23 of 1950

and Odisha
Act, 11 6f
003, -
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20. f any officer or employge willfully fails or heglects to comply with -
any lawful order passed under this Act and rules or contravenes any such
order or offers resistance or obstruction to the action taken by the officers
or e'mpln'n_.ree_s in respect of any property which has vested in the Urban
Local Body or furnishes information which he knows- or has reason to
I:-e_lievé to be false or does not believe to be trie, he shall, on conviction, be
punishable with imprisdnmér_\t which may extend to two-years or with fine

which may extend to fifty thousand rupees or with both:
Provided tha‘t ne court shall take cogrizance of the offence except with

'thE previous sanctlon of the Government. _

21. Nothing contzined in this Act shall affect the reservations and other
concessions required to be provided for Scheduled Castes, Scheduled
Trllies, Sociatly and.Educationally Backward Classes; Ex-servicemen, Persons
with Disabilities, or any other clavs or category of persons in acmrdance :
with the provisichs of this Act and rules or orders issued I:',r the
Government Th this regard, from time to time. _ : :

22. (1) The Government, with previous publication, rna!.r make rules for
carrying out 3lf or any of the provisions of this Act.
2)-In particular and without 'préejudice to the generality of the

‘foregoing powers, the rules may provide for all or any of the following
_matters, namaly:—- '

{a} number, classification and designation of posts;

{b} method of recruitment , age limit for entry into service,
minimum gualification, scale of pay, leave, allowances and
ather conditions of service;

{c] manner of exercising option for abserption;

[d) ma.nher. of conduct of ne:n:amin:.=:ti._:-n.5._Iﬁ.~1|,|r the Commission and
Service Selection Committee and maﬁner of conducting.
Departmental  Examination and  constitution  of
Departmental Premotion Commities; '

{e} authority.to whom, the manner in which and the time
within which appeal to be filed; and

i any Gther matters which are required to be, or may be,
presctibed;
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23. No sult or prosecution or ether fegal proceeding shalt Ite against

" the Gwemment any afficer of the Government or any offlcer or employee

of the Urban Local Body acting on behalf of them for anything which Is, in

. good faith done or intended to he dane in pursizance of this Act, ar' anv tuie

or order made thereunder. -

24. (1) f any diﬂ‘iculw arises in giving effect to the provislons of this Act,

the Government may, by order published in the Official Gazette, make such

. pravisions not Inconsistent with the pmrwsmns of this Act, as may appear t{:-
© it ta be necessary or expedient for remewng the diffeculty:

Provided that no such order shall be madé under thls section after
expiry of a peripd of two years from the date of commencement of this Act.
{2} Every order made under this section shail be laid, as soon as may

be after it is made, before the Gdisha tegistative Assembly.

" 25. (1) Chapter-Vill of the Odisha Municipal Act, 1950 and sections 117
to 129 (both inclusive) of Chapter VIl of the Odisha Municipat Corporation
-Act, 2003 shall be nmitted

{2} Netwithstandmg the amenﬁments ef the prewsmns of the Acts

referred to in- sub-section (1),— o
{a) any proceeding pending on the date of cemmem:ement nfthls
~ Act and any other proceedings pending befere any Court or
Tribunal on the aforesaid date under any of the prnvisinﬁs 50
" amended; -

{b) any cause of action arising under any of the provisians of the

Acts so amended and the right, if any, of appeal, review or
revision arising out of any pmceedlng with respect to such
causes of action; and
~{c) the right of any person or authority: te take action as per the
- provisions 5o amended, shall eontinue as tf this Act has not
come inta furce
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